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Orders

1 .2.1991. rUF. 330/91

Pstitioner through counsel Shri A.K,
Bhnrduaj,

The relBuant Facts of the length

of service and the period of service

arc not mentioned eithat in ths G.A.

or the rl,F, Learned counsel for the

petitioner may file supplementary affida*-'it.

List, the case again on 8,2.1991.

8.2.1991 ,

i \;v

(AFITAU BAWErCl)
CHAIRrAK

1.2.1991.

Petitioner through counsel Shri
A .K .Bharduaj .

Learned counsel for the petitioner

stated thatamonth's time further be granted

to file an affidavit. Time prayad for his

granted. Call on 22 ,3 ,1991 ,

(Amitav Banerji)
Chairman

6,2.1991 ,
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22.5.1991 MP 330/91

Petitioner through counsel Shri \/,P. Shaifma,
I

Shri Sharma states that he does not
/ .'I

seek to press the M,P, and, therefore, :

uithdraus the same, M,P, is accordingly'

dismissed as wtthdraun. The 0,A, may be '

returned to. Shri \/,P, Sharma, Counsel for

the petitioner, r

(AniTAV 8ANER3I)
CHAIRT^AW

22.3.91
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